6 Statements [RATYA SABHA] by Ministers

MOTION FOR ELECTION TO THE COMMITTEE
ON OFFICIAL LANGUAGE
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The question was put and the motion was adopted.

STATEMENTS BY MINISTERS

Status of Implementation of Recommendations contained in the Two Hundred and
Twelfth Report of Department-related Parliamentary Standing

Committee on Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): Sir, I lay a statement regarding Status of implementation of
recommendations contained in the Two Hundred and Twelfth Report of the Department-
related Parliamentary Standing Committee on Home Affairs on the Action Taken by the
Government on the recommendations/observations contained in the Two Hundred and
Fourth Report of the Committee on 'Administration and Development of Union Territory
of Lakshadweep'.

Status of Implementation of Recommendations/Observations contained in the Two
Hundred and Fourteenth, Two Hundred and Fifteenth and Two Hundred and
Seventeenth Reports of Department-related Parliamentary Standing

Committee on Home Affairs

g AR # e WA (sf e Ty weiea,  eEfaiaa & e 9 g
HAT UTel U YWl 8-

() B I B qTel P TR Yo gl (M Ren 99, AR R
Hiar yfers, | W e oY 3EH Ushed) Bl BRl U & Edg A
fawr-Hafd e wrl weel dadly weh |ila & < 4l diggd ufdgded
A afdfde [ywieiaad] & driaae Bl i

iy R wed Sl wve giem el (el Rod gfem sa, Bl
SR Tar 9ol 3iIY I HI& R &1 bRl e & Heg H a9



Seeking discussion [4 March, 2020] under Rule 267 7
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SEEKING DISCUSSION UNDER RULE 267
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#ft wamufy: wiis 95 SISl omu do@Y w9 AT | (@IERIF).. As peinted out,
the ATRs should be placed before the House at the earliest. This has to be kept in mind
by other Ministers also. Hon. Members, I have received some notices under Rule 267
I have not admitted them. But I have also given a serious thought to what the hon.
Members have observed the other day. 1 will be discussing with the Leader of the
House, the Leader of the Opposition and others and will decide the time and the rule
under which this 1ssue has to be taken up. We will take it up on 11th after the Holi

1s over peacefully. ...(nferruptions)...

SHRI DEREK OBRIEN: Sir, the Leader of the House and the Leader of the

Opposition have agreed. What are we waiting for? ... {Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.
...{Interruptions)...
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MR. CHAIRMAN: We will discuss it. ... (Inferruptions)... Under what rule it 1s to
be discussed and the procedure is to be decided. ...(Interruptions)... The Chair has to
consult the Leader of the House and also ... Interruptions)... 1 said the very first day
that ... {(Interruptions)... Go through the records. ... (Interruptions)... Today, the students
are writing examinations. There may be peace, but there is tension in the minds of the

students also. ...(Interruptions)... They have expressed it openly. ...{Interruptions)...



